IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI

COURT NO.III
(IB)-241 (ND)/2017
IN THE MATTER OF:
Shri Abhinav Mathur i PETITIONER
Vs.
M/s. Indulge Beverages (P) Limited .. RESPONDENT
SECTION :

Under Section 9 IBC Code, 2016

Order delivered on 02.8.2017
Coram :

R. VARADHARAIJAN,
Hon’ble Member (Judicial)

For the Petitioner/applicant : Mr. Yatin Sachdeva, Advocate
Mr. Someer Rastogi, Advocate

For the Respondents ;-
ORDER

Learned Counsels for the petitioner/applicant are present.

Ld. Counsels for the applicant are directed to file the Tracking Report
along with affidavit of service of Notice on the Respondent Company.
Certificate from the Bankers is also to be made available. A week’s time is
granted to the petitioner to rectify the defects as well as others, if any in the
petition as provided under the provisions of Insolvency & Bankruptey Code,
2016.

The matter is posted on 10.8.2017 for compliance.

(R. VARADHARAJ
MEMBER (JUDICIAL)
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Surjit
02.8.2017



